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Opening of a Regional Office of the State
Bank of Hyderabad in Marathwada

992. SHRI DEORAO PATIL : Will the
Minister of FINANCE be pleased to state :

(a) whether Maharashtra Government have
made any request to the Government of India
to direct the State Bank of Hydrabad to open a
regional office in the Marathwada region of
Mabharashtra; and

(b) if so, what action has been taken by
Government in this regard?

THE MINISTER OF FINANCE (SHRI Y.
B. CHAVAN) : (a) and (b) In a letter ad-
dressed to the Finance Minister, Chief
Minister, Maharashtra had suggested transfer
of lead responsibility for the Districts of Bhir,
Nanded, Osmanabad and Parbhani from the
State Bank of Hyderabad to the State Bank of
India. In the alternative it was suggested that a
fully empowered Regional Office of the Stale
Bank of Hyderabad may be set up in
Marathwada.

The State Bank of India have reported that
preliminary arrangements for transfer of lead
responsibility in respect of districts already
proposed by the State Bank of Hyderabad,
including the four districts of Marathwada,
mentioned above, are being undertaken. In the
meanwhile, the State Bank of Hyderabad have
set up a Special Advances Cell at Auran-
gabad and have sent a Special Task Force to
visit all their branches in their lead districts in
Marathwada Region to expedite disposal f
pending loan applications.

In view of these developments, State Bank
of India has not considered it necessary at this
stage to establish a fully empowered Regional
Office of the State Bank of Hyderabad, for
the Marathwada Region.
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993. SHRI DEORAO PATIL : Will the
Minister of FINANCE be pleased to state :

(a) the latest position in regard to the
arrears of income-tax, wealth tax and the
corporate tax; and

(b) the details of specific steps being taken
to realise forthwith the arrears of these taxes
and the time by when Government expect to
realise these arrears ?]
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t{THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) The position of gross and net
arrears of Income-tax, Corporation-tax and
Wealth-tax as on 31 -3-1974 is as follows :—

Gross demand  Net arrears
outstanding

(In crore: of Rs.;
631.61 385,04
183.99 86.09

Income-tax

Corporation-tax

815.60 471.18

—_—

18.13"

PoTar

Wealth-tax 29.37+

*Provisional
The break-up of gross arrears of Income-tax
(including Corporation-tax) and Wealth-tax is
given in Annexures 'A' and 'B' respectively.

(b) The amount of collectionyreduction out
of arrears of Income-tax (including Corpo-
ration-tax) and Wealth-tax during the last 3
years is as follows :—

ff ] English translation,
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Collection/reduction
out of arrears

Financial vear

Income-tax Wealth-tax
(dn crores of R+
1971-72 303.64  Not available
1972-73 324,18  Not available
1973-74 329.05 14.02

All steps provided in law, including the
following, have been taken and are being taken
depending upon the facts and circumstances of
each case to liquidate the arrears as early as
possible :—

(1) Levy of penalty u/s 221 of the Income-tax
Act, 1961 for non-payment of tax.

(2) Attachment of money due to the assessee
u/s 226(3).

(3) Attachment of money in courts u/s 226(4).

(4) Distraint and
u/s 226(5).

(5) Issue of Recovery Certificates u/s 222.

(6) Attachment/sale
property.

17) Detention of assessee in Civil Prison.

sale of movable property

of movable/immovable

Similar steps are being taken for liquidating
the arrears o[ Wealth-tax also.

The arrears are outstanding for various
reasons such as. pending appeals, stay by
courts, settlement of DIT relief, companies
having gone into liquidation, etc. The col-
lection/reduction of arrears during the past
three years would indicate that collection/
reduction of arrears is improving.

Annexure ‘A’

Reasonwise break-up of arvears
as on 31-3-1974

Ia crores of rupees)

of Income-tax

I. Gross Arrears 815.60
II. Purticulars of Arrears :

I, Amounts not fallen due before 199.94
the end of the quarter.

2. Amounts  claimed 10 hawve 10.75

been paid as advance tax or as
deduction at souree which is
awaiting adjustmenis/verifica-
o,

[13 AUG. 1974]

to Question

3, Amounts for which stay has
been granted :
(a) by courts
{b) by L.T. authorities :
(i) Pending disposal of
appeals.
i) Pending disposal of
settlement petitions.

(iii) For other reasons.

4. Amounts not covered by item
3 above for which instalments
have been granted:

(i) Pending disposal of ap-
peals.
(ii) Pending disposal of settle-
ment petitions,
(i1i) For other reasons.
Net Arrears (I minus Item 1, 2, 3
and 4 of Ttem 11,

5. Amouat pending settlement of
D.LT. or other relief claims.

6. Amounts pending considera-
tion of wiite-off/scaling down
petition.

7. Amount due [rom companies
under liquidation,

8. Amounts due from persons
who have leit India and/or not
traceable and/or who have no
known assets and/or whose
assets vest with the Custodian
of Evacuee Property, Pakistan
and/or who are involved in in-
solvency proceedings (exclud-
ing amounts covered by Item
G above).

9. Arrears of E.P.T.
10. Arrears of B.P.T,

1. Amounts disputed in appeals
references but net stayed or
coveared by instalments.

12. All other amounts in arrears

Torar

86

(In crores
of rupees)

28.32

63,10

g8

32.74

12. 08

23.63

1.03

85.29

301.21

815.60
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Annexure ‘B’
Reasonterse  break-up of arears of
av on 31-9-1974

Wealth-tax

[In crores of rupees )

I, Gros Arrears, 29 37
I, Particulirs of Arrears :

[. Amounis not fallen due before 7.15

the end of the gquarter.

2. Amounts awatng adjustments/ 0.39

verification.

3. Amounts for which stav has
been granted :

(a) by the Courts 0.77

(b) by the W.T, authorities

(! pending  disposal ol 1.76

appeals  Lncluding
amount under prolec-

tive aswssments).

(1) pending disposal of (U LU

settlement petitions.

(iit) For other reasons, 0.83

4. Amounts not covered by item
3 above and for which instal-
ments have been granted :

(1) pending disposal ol ap- 0.08

peals.

(it} settlements/writ petitions

(1) For other reasons U 16

Net arrcars (I mmus wem |, 2, 3 1813

and 4 of item L)

5. Amounts pending settlement
D.L.T. or other relief claims.

O.oa

6. Amounts pending  consicer-
ation of write-oll scaling dowa

u.19

petitian,

. Amounts due from companies

under hquidation.

u) Those covered by certbi- 0.uf

cates.

(b} Others. 0.u1

8. Amounts due from persons who

[RATYA SABHA]
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have left India and/for not (In croves

traceable and/or who are in-  of rupees)
volved in insolvency proceed-

mgs (excluding amounts co-

vered by leem 6 above.!

9. Amounts disputed in appeals 1.93
relerences but gotl stayed or

covered by imsmlments.

10. All other amounts in arrears 15.07

Torat .’9 37 l.

Resumption of Canadian Aid

994. SHRI K..P. SINGH DEO :
SHRI LOKANATH MISRA :

Will the Minister of 1'INANCE be pleased
to state :

(a) whether Canada has agreed to resume
aid to India consequent upon the talks held
between the representatives of India and
Canada; and

(b) il' so, what are the details of the fresh
agreement entered into between the two
Governments in this regard?

THE MINISTER OF FINANCE ~SHRI Y.
B. CHAVAN) : (a) and (b) Following India's
peaceful nuclear experiment on 18th May
1974, Canada announced suspension of aid to
India in the field of nuclear development.
Canada further announced that their assistance
to India for food, fertilizers and agriculture
would continue. This position has not
undergone change after the Indo-Canadian
talks held in Ottawa from 29th to 31st July
1974. These bilateral talks will be further
continued. In the meanwhile no fresh aid
agreements have been entered into between the
two Covermnents.

Sugar export

995. SHRI AWADHESHWAR PRASAD
SINHA : Will the Minister of COMMERCE
be pleased to state :

(a) the quantity of sugar proposed to be
exported during the year 1974 and the names
of the countries to which it is to be exported;

(b) what are the proposals for export of
sugar to those countries: :<nd



